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New Delhi, the 6th February, 1993

f\/Gt‘S.R. 81.—In exercise of the powers con-

ferred by sub-section (1), read with clause (d) of
sub-section (2) of Section 23 and sub-section (4)
of Section 13 of the All India Council for Techni-
czl Education Act, 1987 (52 of 1987) and in
supersession of notification numbers —

(i) GSR 169, dated the 16th March, 1991,

(if) GSR 170, dated the 16th March, 1991,

(iii) GSR 171, dated the 16th March, 1991,

(iv) GSR 236, dated the 4th May, 1961,

(v) GSR 414, dated the 20th July, 1991, and

(vi) GSR 415, dated the 20tk July, 1991,
except as respects things done for omitred to be

done before such supersession, tha All India Coun-
cil. for Technical Educatiop hereby makes the

following regulations, namely :—

1. Shoert tide and commencement.—(1) These
regulations may be called the AJ] India
Council for Technical Educatica (Cons-
ttution and Functions of Board of Stu-

dies) Regulations, 1995,
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2. Definitions.—In these regulations, unless the

context otherwise rcquires,—

(a) “Act” means the All India Council {or
Technical Education Act, 1987 (32 of
1987);

“AICTE" means the All India Council
for Technical Education as established
under section 3;

(c) “Board of Studies” means a Board
established in pursuance of sub-section
(1), or under sub-section (2), of secticn
13;

(b)

section” means a scction of the Act.

(d)

3. Bourd of Studies.—(1) The constitution of
tne Boards of Studies estabiished under sub-section
(1) of section 13.shall be as follows :—

(a) All India Board of Vocouonal Educa-

tion ;—

1. Chairman to be nominated by the Chair-
may, AICTE;

2. An officer not below the rank of Assjs-
tant Director in the All India Ccuncil for
Technical  Education dealing with the
Board of Studies matters, Member Sec-
retary, (ex-officio).

Members representing  Agenciesjorgani-
sations : to be nominated by the con-
cerned agenciesjorganisation —

3. One representative of National Council of
Vocational Education;

4-6. Tiiree representatives of State
of Vocational Education Three
by rotation in alphabetical order);

Councils
States

7-9. Three representatives of State Boards of
Secondurvy and Higher Secondary Edu-
cation (Three States by rotation in alpha-
betical order);

10. One representative of Central Board of
Secondary Education ;

11-14. Four representatives of Regional Boards

of Apprenticeship Training ;

Four representatives of Technical Tea-
cher’s Training Institute;

19. One representative of All India Board of
Technician Education;

. Two representatives of Regional Com-
mittees of AICTE (two nominees by
rotation) ;

22. One representative of chxw'v Counzil af

24, ‘

23. One representative of Pharmacy Counc

of India;

24-23. Two Subject experts to be nominated t
the Chairman- All India Council f
Technical Education; and

26. One Representative of the Universi

Grants Commlssxon

(o) All Indxa Board of Technician Edu a-
tion.

I. Chairman to be nominated by the Chaii-
man, All India Council for Technical
Education.

Members'—

9-10. Two Principals of Technical

-~

3-13.

2-4. Three Representatives of Professione’
Bodies, Industries iocluding major use:
to be nominated by the Chairman. Au
India Council for Technical Education.

5. One representative from State Directos
of Technical Education by rotation 1in

alphabetical order.

6. One representative from Principals c J
Polyvtechnics including YWomen’s Poly- © -
technics and Co-ed. Polytechnics to Ee
nominated by the Chairman, All  Indi
Council for Technical Education b,
rotation.

7-8. Two subject experts to be nominated b

the Chairman, A}l India Council  fo.
Technical Education.

Teacher”

Training -Institutes by rotation. .
W

11. One representative of Directorate Gene
ral of Employment and Training, Minls ¢
try of Labour. -

12. One representative of Confederation  ¢f
Indian Industries.

Three representatives of Major entploying
agencies  Government Departmeints|
undertakm_s such as Defence Produc
tion, Sfate Electrmtv Boards, Land and
Development Organisation. Oil  and
Natura] Gas Commission to be nomina-
ted by the Chairman, All Indis Councl
for Technical Education.

16. An officer not below the rank of Assistan!
Director in the All India Council  for
Technical -Education dealing with the
Board of Studies matters, \I*moer Sacre-

- tary, (ex-officio).

~(c) All India Board of Under-Graduate )
: §mdx“§ n En"mee"m“ anc‘ Techie-

L B
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1. Chairman to be nominated by the Chair-
man, All India Council for Technicul
Education.

Members :(—

2-3. Two representatives of Industry and other
Major Users to be nominated by  the
Chairman, All India Council for Tech-
nical Education.

4. One representative of Professional Bodies
to be aominated by the Chairmran, All
India Council for Technical Education.

3-9. Five experts in various fields of Enai-
neering, Technology, Management etc
to be nowiinated by the Chairmaon,  All
India Council for Technical Education.

10. One representative of Confederation  of
Indian Industry.

11. One representative of Indian Institutes of
Technology to be nominated by the
Chairman, All India Council for Techni-
cal Education.

12. One representative of Technological Uni-
versities including Deemed Universities to
be nominated by the Chairman, All
India Council for Tecnhical Education.

13. One representative of General Universities
to be.pomirated by the Chairman, All
India Couucil for Technical Education.

14. An officer not below the rank 6f Assistant
Director in the All India Council for
Technical Education dealing with  the
Board of Studies matters, Member Secre-

tary, (ex-ofaciol.

(d) All India Board ol Post-Graduate Edu-

cation and Research in Engineering and

Technology.

1. Chairman to be nominated by the Chair-
man, All India Council for  Technical
Education.

Members (—

2. Director General, Council of Scientific and
Industrial Research, (CSIR), ex-officio.

3-4 Two representatives of Industry and  other
major users to be nominated by
the Chairman, All India Council  for
Technical Education.

5. One representative of Indian Institute of
Technology to be nominated by  the

: Chairman, All India Council for “Techni-

cal Education.
6. One representative of General Universities

244

Engg. and Technology, to be ncmina-
ted by the Chairman, All India Courcil
for Technical Education.

7. One representative of Technological Uni-
versities including deemed Universities
conducting PG courses in Enzz.  an
Technoloox to be nominated by the
Chairman, Al india Counci! for Tzch-

nical Educ:mon.

§-9. Two representatives of Institutions  con-
ducting Post-gruduate courses in =522,
and Technology other IITs. Indian Insti-
tute of Science, Bangalore and the Uni-
versity” Depart'rcnta to be nominuated by
the Chairman, All India Council  for
Technical Education.

10-11. Two experts to be nominated by the Chair-
man, All India Counml for Technical
Education. -

12-13. Two repres;‘ntati\ea of User-depariments

of the Central Government including De-
partment of Electronics, and others to bc
nominated by the Chairman, All Indi
Council for Technical Education.

14. One representative of Confederation  of
Indian Industry.

15. An officer not below the rank of Assistant
Director in the All India Council for
Technical Education dealing ith  the
Board of Studies matters, 1‘\/Ie ber Secre-
tary, (ex-officio).

Qér) “All India Board of Management Studies

1. Chairman to be nominated by the Chair-
man, All India Council for Technical
Education.

Members :—

2-3. Two representative of Industry Business
and other major employers to be ncmi-
nated by the Chairman, All India Council
for Technical Education.

4. One representative of Professicnal Buodies
to be nominated by the Chanrman. All
India Council for Technical Educaton.

5-7. Three subject experts (o be nominated by
the Chairman, All India Council for
Technical Education.

8. One representative of the All India Man-

agement Association.

9. One representative of the National Pre-
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1. Chairman to be nominated by the Chair-
man, All India Council for Technicul
Education.

Members :—

2-3. Two representatives of Industry and other |
Major Users to_be nominated by the |
Chairman, All India Council for Tech-
nical Education.

4. One representative of Professional Bodies !
to be aominated by the Chairman, All
India Council for Technical Education.

5.9. Five experts in various fields of Enai-
neering, Technology, Management  ctc.
to be nomizated by the Chairman, Al
India Council for Technical Education.

10.

One representative of Confederation  cf

Indian Industry.

AN

Engg. and Technology, to be nomina-
ted by the Chairman, All India Council
for Technical Education.

7. One representative of Technological Uni-
versities includinz deemed  Universities
conducting PG courses in Engz.  and
Technology, to be nominated by the
Chairman, All India Council fer Tz:ch-
nical Education.

8-9. Two representatives of Institutions — con-
ducting Post-graduate courses in  Enzz.
and Technology other IITs. Indian Insti-
tute of Science, Bangalore and the Uni-
versity Departments to be nominated by

the Chairman, All India Council for
Technical Education.
10-11. Two experts to be nominated by the Chair-

man, All India Council for Technical
Fducation.

11. One representative of Indian Institutes of |
Technology to be nominated by the b 12-13. Two representatives of User-departments
Chairman, All India Council for Techni- | of the Central Government including De-
cal Education. 3 partment of Electronics, and others to be
12. One representative of Technological Uni- Iéommz_zltefd b}I,' the 'Chlagpan. All Tndia
versities including Deemed Universities to | ouncil for Tecanical Eaucation.
be nominated by the Chairman. All i ‘o -
India Council for Tecnhical Education. ‘ 14 Ox;ﬁdgzgr%snegéz;tt;e of Confederation  of
1 V.
15. One representative of General Universities | - ,
to be nomirated by the Chzirman, Al g 15. An officer not below the rank of Assistant
India Council for Technical Education. il ?ércekfrtx(i)cralmligfc:\fi% Iradx;zl_COLin‘cg {g;
tion dealing wit
14. An officer not b low the rank of Assistant Board of Studies matters, Member Secre-
Director in th? All India Council for tary, (ex-officio).}
Technical Education dealing with  the ) ' )
Board of Studies matters, Member Secre- ] (¢) All India Board of Management Studies
tary, (ex-ofic1ol. — =t
’ . Grad Ed 1. Chairman to be nominated by the Chair-
@ A}l India Board of I?ost~ raduate Edu- man, All India Council for Technical
cation alnd Rescarch in Engineering and Education.
Technoosy .‘WIembcrs —
L Chairman to be nominated by the Chair- \‘ '
Egnv 1:}11 India Council for ~ Technical 2.3. Two representative of Industry Business
ucation.

Members (—

2. Director General, Council of Scientific pnd
Industrial Research, (CSTR). ex-officio.

3-4 Two representatives of Industry and other
major. users {0 be nominated bv
the Chairman, All India Council for

Technical Education.

5. One representative of Indian Institute of
Technology to be nominated by  the
Chairman, All India Council for Techni-
cal Education.

6. One representative of General Universities
conducting Post-gradvate courses il

and other major employers to be nomi-
nated by the Chairman, All Tndia Council
for Technical Education.

4. One representative of Professicnal Bodies

to be nominated by the Chanrman. Al
India Council for Technical Educaton.

5-7. Three subject experts lo be nominated by -~

the Chairman, All India Council  for

Technical Education.

8. One representative of the All Tndia Man-

agement Association.

9. One representative of the National Pro-.

ductivity Council.

N——



Mombers
9

)

10.

1.

Chairman to be nominated by the Chair-

man, All India Council for Technical
Education.

Orc ropresentative of the Ministry ot
Tourism, Government of India to b2
nominaied by the Chainman, All India
Counc.d for Technical Education.
Four reprasentatives  of  Universiies

major users (ITDC, Hoteis, Caterers)
rapresentatives of Institutions  conduct-
ing HVICT courses at PG level to e
nominated by the Chairman. All India
Council for Technical Education.

Three representatives of Central Gov-
crmments Departmants: Undertakings
((\0!1\\[’“5 Indian Airlines, Air  India,
1AA]L thppmff) to be nominated by
respective  bodies.

One representative of Hotel Restaurant
Association to be nominated by the Na-
tional Council for Hotel Management
and Catering Technology.

An officer not below the rank of Assis-
tant Director in the All India Ccuncil
for Technical Education dealing with
the Board of Studies matters, Member
Secretary, (ex-officio).

(iv) All India Board of Pharmaceutical

Education.

Chairman to be nominated by the Chair-

Members :

-~

2-3.

R

5-7.

AN

man, All India Council for Technical
Education.
Two representatives of  Pharmaceutical

Industry to be nominated by the Chair-
man Al India Council for Technical
Education.

One representative of Hospital Pharma-
cists t0 be nominated by the Chairman,
Al India Council for Technical Educa-
10n.

Thrae experts in various fields of Phar-
maczutical Sciences. viz, Medicinal Che-
mistry Pharmaceutic  Technology Phar-
macology Texicology Bie-technolozy
Pharnwcoznosy etc. to Le nominated by
the Chairman. All  India Council for
T=chnical Education.

Onez repraseatative of Universities con-
ductine Post-Graduatz courses in Phar-
mucy 10 be nominated by the Thairman.,
All Tindia Council for Technical Educa

tion.

A/ "TYT"'NN~-

9.

0.

1.

(v

2 4¢

One Principal of the Colleges conducting

Degree courses in Pharmacy to be nomi-
nated by the Chairman, All India Coua-
cil for Technical Education ex-ciiicio.

One Principel of Pharmacy - Polytecii-
inciudinz Woman Polvtecanics: o
e Chairman All India

Techn: *"1 Educaton (ex-

nn»_)
he nominzted by th
Cumdl ter

o

ac. RO

Cne representative  (Professional)
~vledical Council of India

One representative  from  Reguiatory
Agenctes (re. Druz Contreller o India)
as usars Department ex-officio.

of

TwO representatives of Major eniploy-
mg agancles to be nominated by the
Chairman All India Council tor Technt-
cal Education.

An oflicer not below the rank of Assis-
tant Director in the-All India Council
tor Technical Education dealing with
the Board of Studies matters, Member
Secretary, (ex-officio).

) All India Board of Computer Sciences|
Engineering and Technology and Appl-
cagons.

Chairman to be nominated by the Chatr-
man, All India Council for echnical
Education.

Members :

24? Three representatives of Computer soft-

’
SJI

10

ware and hardware Industry and other
major employers of Computer professio-
nals to be nominated by the Chairman,
All India Council for Technical Edu-
cation.

One representative of professional Bodizs
in the field of Computer Science. En-
ainesring 'and Technology to be nomi-
nated by the Chairman. All India Coun-
cil for Technical Education. -

Thic2 subject experts to be nominatad
by the Chairman. All India Council fect
Technical Education.

One representative of the Naticnal In-
formatic Centre. NIC.

Cne Protesser and Head of one of
Computzr  Science Engineering
m=nt of any Indian Institute of
nelogy to be nominated bv the
man. Al Tndia Council for
Education.

Onz representative of Universitizs to be
nominat2d v the Chairman, All Indiz
Council for Technical Education  for
Education (by rotaticn).

the
Denart-
Tech-
Chgir.
Technical

i
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(3)

(2) The Chairman and members of

One representative of University Grants
Coniniss:on.

Cnz repaesewtame of Department of

Cizctront

Caz represantative of Ministry of Hunao

Rescurce Development.
i ofcz2r not below tha rank of Assis-
-~ut DCirector in the All India Council

Education dealing with

- of Studies matters, Member
Seirziary, (ex-ofilcio).

Povzr of the Board to associate persons
— 1+ The Doard cof Studiss may asso-
ciatr will ilszii any person wnose assls-
tante or expl advice it may desive ©

cotala in pericrming any of its func-

tions.

2y & persén associated with the Board
under sub-regulation (1) for any pur-
pos: shall have a right to take part
in the discussions of the Board rele-
vant to that purpose, but shall have
no right to vote at'a meeting of the
Joard and shall not be a member of
the Board for any other purpose.

The Chairman of the Board of Stu-
dies shall censult the Chairman of
t42 All India Council for Technical
FEducation of the association of any

person under sub-regulation (1).

Term of office.— (1) The term of office
of the Chairman and other members of
the Boards of Studies, except the ex-
oliicio miembers, shall be threz yzars
troin the date of coastitution of the res-
pactive Board.

the
Boards of Studies shall be eligible for
re-nomination.

3) Any casual vacancy in the office of
the Chairman or any other member
in respect of a Board of Studies aris-
ing by reasons of his death resigna-
ticn or. if the member represents an
interest, on ceasing to represent such
interest. shall be filled by the AICTE
in the same manner as specified  in
sub-regulation (3).

(4) The Chairman or any other member
appointed under sub-regulation  (3)
to fill a casual vacancy shall hold

office for the remainder of the term of
office of the p=rson in whose place he
is so appointed.

10
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2)

(ay to formuiate

(e)

(f)

(2) to formularte

(h)

) o

2U7)

Functions of the Boards of
(1). The Board cf Studics
shail adx;se the Executive Commitie
on acadeni ¢ 1matters failing in 1ts area
‘of concern including norms, standards,
mogel curr cun model  facilities  anc
struciure Of CoUises.

Studies
cencemed

T4 U :
T2 cther funcucnos of

14 Beard  of
Studizs shall be:—

the

the education, traizing
and R:search programms in the arae
of in concern for cons:deration of the
Exacutive Committee All Incia Coun
Technizal Education.

S ior

Plentify coursas  in the existinL

emarging and other priority arsas:

to formulate and review pericdically
the norms and standards of staff
other infrastructure facilities for the
various courses for programmes,

!
and

to assist and consider proposals refer-
red to the Boards of Studies through
Task Forces appointed by the AICTE
fer the purpose and thereafter con-
sider for appropriate recommendations
to be made to the Executive Commit-
tee. Any deviation difference with the
recommendations on  the propesals
shall be recorded by the All India
Board of Studies while forwarding it
recommendations to All India Coun:
cil for Technical Education;

to design and develop model curri-
culla;

to formulate programme for research,
development, consultancy and ot 1n:
dustry—institution interaction;

appropriate guidelines for
grants and funding of institutions and
programmes; and

referrsc
utive Commitize AICTE.

to consider any other issue
by the Exec

(3) The Board of Studies may in formulat

ing its opinion in any of the matters con-
cermning is obtain the assistance of Sub-
ject Expert Committees appomted br
the AICTE and while makinz its  re
commendations the views of such Sub-
ject Expart Committee shall be given
due consideration.

[F. 4-6 CCF|Regu;Bds:94]
J. P. GUPTA. Member Secy.
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